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Orders

4,5.1990.

Present: Shri S,K, Sawhney, Counsel for the
applicant.

Heard the learned Counsel 6f-;thfe

applicant. There is no impugned order

against 'Miich the present application has been

filed. Mbreovery it is noticed that a

representation has been made by the applicants

to their superiors, only on 6,11.1989 and

witI^ut waiting for the decision thereon,
waiting for a reasonable period, thef lave

come before tliis Tribunal, by v;ay of this

aipplication, Me accordingly hold that the

present application is premature, and

therefore, dismiss the same.

(liK. Ras«otra)
Member d\)

(T.S. Oberoi)
Member(J)


